
e-FIR No. 000543/2021 Application No.1
PS Kalyanpuri
State Vs. Md. Harsh 
U/s 411 IPC. 

26.06.2021                                  

Due to corona pandemic outbreak and in view of Office Order No. 

6/R/RG/DHC/2021 dated 14.05.2021 of Ld. Registrar General, Hon'ble High 

Court of Delhi, the present matter is taken up for hearing through VC via Cisco 

Webex Meeting App, from the Camp Office-cum-residence of the undersigned. 

 

Pr. Ld. APP for the State.

Counsel for the applicant/accused. 

This is an application under Section 437 Cr.P.C., moved on behalf 

of the applicant/accused, for grant of bail. Reply filed by the IO concerned. 

 Arguments heard from both sides. 

As per the record, applicant/accused has allegedly been found in 

possession of stolen case property and he was arrested only two days back. 

There is nothing to suggest that accused has been falsely implicated 

Consequently, I am not inclined to grant bail to the applicant/accused at this 

stage. His bail application is, accordingly, dismissed. 

 Original application along with court fees and vakalatnama be filed 

upon resumption of normal functioning of the courts. 

      (Atul Krishna Agrawal)                                   
                CMM (East), KKD, Delhi/26.06.2021



FIR No. 234/2021 Application No.2
PS Kalyanpuri
State Vs. Sagar @ Surender Singh
U/s 392/34 IPC. 

26.06.2021                                  

Due to corona pandemic outbreak and in view of Office Order No. 
6/R/RG/DHC/2021 dated 14.05.2021 of Ld. Registrar General, Hon'ble High Court of Delhi, the 
present matter is taken up for hearing through VC via Cisco Webex Meeting App.

Pr. Ld. APP for the State.

Counsel for the applicant/accused. 

ASI Anirudh in person through VC. 

This is an application under Section 437 Cr.P.C., moved on behalf of the 

applicant/accused, for grant of bail. Reply filed. 

Arguments heard from both sides. 

IO has furnished some photographs of CCTV footage of the ATM Booths from 

where the money from the account of complainant was allegedly withdrawn by someone. IO 

further submits that CCTV footage is not clear but the applicant/accused does not appear to 

be the one, who is found withdrawing money from ATM. 

From the record, it has transpired that the applicant/accused has neither been 

identified during TIP proceedings nor prima facie, appears to be the person who withdrew 

money through the ATM card of the complainant. The only evidence against him is that the 

vehicle used while committing offence, was recovered at his instance. However, the 

applicant/accused has been in custody for a significant period. Accordingly, he is admitted to 

bail on his furnishing a bail bond in the sum of Rs.15,000/- with one surety of the like amount. 

He shall abide by the conditions laid down in Section 437(3) Cr.P.C. 

Present application is, accordingly, disposed of. A copy of this order be given 

dasti to counsel for the applicant/accused and a copy of this order be sent to the Jail 

Superintendent concerned for information.  

 Original application along with court fees and vakalatnama be filed upon 

resumption of normal functioning of the courts. 

      (Atul Krishna Agrawal)                                   
                             CMM (East), KKD, Delhi/26.06.2021



FIR No. 290/2021 Application No.3
PS Pandav Nagar
State Vs. Pushpendar
U/s 279/337 IPC.
26.06.2021                                  

Due to corona pandemic outbreak and in view of Office Order No. 
6/R/RG/DHC/2021 dated 14.05.2021 of Ld. Registrar General, Hon'ble High Court of Delhi, 
the present matter is taken up for hearing through VC.

Pr. Ld. APP for the State.

None for the applicant. 

This is an application for release of vehicle bearing No. DL-1LV-5745 on 

superdari to the applicant/owner Jay Singh. 

 IO has filed his reply stating that the mechanical inspection has been done 

and documents of vehicle has been verified. However it is informed by the Court staff that 

the counsel for applicant had sought permission to withdraw the present application when 

he was contacted. However, none is present at the time of hearing through VC. Let the 

matter be awaited till 2.00pm. 

       (Atul Krishna Agrawal) 
CMM (East), KKD, Delhi/26.06.2021

 2.30pm. 

Pr. None.  

In view of non-appearance of the applicant in the matter, present 

application is dismissed in default for non-appearance as well as non-prosecution. 

 Original application along with court fees and vakalatnama be filed upon 

resumption of normal functioning of the courts. 

      (Atul Krishna Agrawal)                                   
                      CMM (East), KKD, Delhi/26.06.2021



e-FIR No. 0621/2018 Application No.4
PS Kalyanpuri
Shri Phool Kumar vs. Shri Vishal Kaushik 

26.06.2021                                  

Due to corona pandemic outbreak and in view of Office Order No. 

6/R/RG/DHC/2021 dated 14.05.2021 of Ld. Registrar General, Hon'ble High Court of Delhi, the 

present matter is taken up for hearing through VC via Cisco Webex Meeting App, from the 

Camp Office-cum-residence of the undersigned. 

Pr. Ld. APP for the State.

Counsel for the applicant/complainant. 

IO/ASI Arvind Barak in person through VC. 

This is an application under Section 156(3) Cr.P.C., moved on behalf of the 

complainant, for proper investigation in the present matter. 

IO has filed fresh report in the matter. A comparison of this report with the 

earlier report filed three months back shows that no further investigation has been done by 

the IO in this case despite three months’ time being granted by this Court to complete 

investigation. SHO concerned was also directed to monitor the investigation. However, it 

appears that neither the IO nor the SHO have any concern in getting the investigation 

conducted fairly and expeditiously. The Court was inclined to pass adverse remarks, but the IO 

has assured that he will complete investigation within the shortest possible period and 

requests for one more opportunity. 

At request, matter is adjourned to 07.08.2021 with direction to IO to complete 

investigation. In case, investigation is not completed before that date, both the IO as well as 

SHO concerned shall appear before the Court along with cogent reasons for not completing 

investigation within the given stipulated time. A copy of this order be sent to the IO as well as 

to the SHO concerned for information and compliance.  

 Original application along with court fees and vakalatnama be filed upon 

resumption of normal functioning of the courts. 

                         (Atul Krishna Agrawal)                                   
                              CMM (East), KKD, 

Delhi/26.06.2021



Brijesh Devi Vs. Komal Talan & Ors. Application No.5
PS Pandav Nagar 

26.06.2021                                  

Due to corona pandemic outbreak and in view of Office Order No. 

6/R/RG/DHC/2021 dated 14.05.2021 of Ld. Registrar General, Hon'ble High 

Court of Delhi, the present matter is taken up for hearing through VC. 

Pr. Ld. APP for the State.

Counsel for the applicant/complainant.

IO/SI Bharat Muni in person through VC. 

These are two applications, one under Section 156(3) Cr.P.C for 

monitoring investigation and the other under Section 91 Cr.P.C.

 IO has filed the status report. Perusal of the same shows that the 

investigation is being conducted in a very lackadaisical manner. Many of the 

evidences in this matter is electronic in nature and there is every possibility of 

the same getting destroyed in view of delay of investigation. Infact, IO 

submitted during arguments that he had not even gone through the 

applications of complainant before filing the present status report. Such an act 

of IO, is extremely deplorable and shows utter disregard of court proceedings. 

He is strictly warned and is also directed to file a fresh report with point wise 

reply to both the applications of the complainant. 

A copy of this order be sent to the IO as well as SHO concerned.  

 Original application along with court fees and vakalatnama be filed 

upon resumption of normal functioning of the courts. 

      (Atul Krishna Agrawal)                                   
                CMM (East), KKD, Delhi/26.06.2021



FIR No. 5139/2021                 Application No.6
PS Pandav Nagar
State Vs. Sanjay
U/s 379/411/34 IPC. 
26.06.2021                                  

Due to corona pandemic outbreak and in view of Office Order No. 
6/R/RG/DHC/2021 dated 14.05.2021 of Ld. Registrar General, Hon'ble High Court of Delhi, 
the present matter is taken up for hearing through VC via Cisco Webex Meeting App.

Pr. Ld. APP for the State.

Sh. Mahesh Chand, LAC for the applicant/accused Sanjay.

Present application taken up on receipt of letter No. F-5/SCJ-

5/AS/UT/2021/2700, dated 26.06.2021 regarding clarification in the case FIR No. 

5139/2020, PS Pandav Nagar, U/s 379/411/34 IPC, in which accused Sanjay was ordered 

to be released on furnishing personal bond to the satisfaction of the Jail Suptd. concerned, 

whereas the said accused is stated to be lodged in JC in case FIR No.5139/2021, PS Pandav 

Nagar, U/s 379/411/34 IPC as per jail record. Ld. LAC has also filed an application seeking 

correction in the year of registration of FIR. 

I have perused the record. It is pertinent to mention that the incorrect FIR 

No.5139/2020 was mentioned in the application itself which was forwarded by the Jail 

Superintendent and moved through DLSA (East) for release of the accused on personal 

bond. Therefore, said error has crept in the order dated 24.06.2021. However, from reply 

of the IO concerned, it is clear that said accused is wanted in case FIR No.5139/2021, PS 

Pandav Nagar, U/s 379/411/34 IPC.

In view of the same, present application is allowed. It is clarified that in order 

dated 24.06.2021, the FIR No. be read as case FIR No.5139/2021, PS Pandav Nagar. Rest 

of the terms and conditions in the said order, shall remain the same. 

Present application is, accordingly, disposed of. A copy of this order be 

given dasti to counsel for the applicant/accused and a copy of this order be sent to the 

Jail Superintendent concerned for information.  

      (Atul Krishna Agrawal)                                   
                      CMM (East), KKD, Delhi/26.06.2021
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